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 The  President  has  made  a_  reference  to
 Andhra  in  hig  Address  and  you  will  have
 ample  opportunity.

 परी मेग  झा  (जयदइूग”)  आज  के
 विषय  पर  रूलिंग  दी  हो  तो

 वह  एक  वात  ह  लेकिन  यदि  पूरे  सत्र  के  लिए
 एक  आम  रूलिंग  आप  देना  चाहते  हों

 आपने

 तो
 मेरा  आग्रह  हैँ  इसको  रूल्स  कमेटी  के  लिए
 स्थगित  कर  दिया  जाये  ।

 MR.  SPEAKER:  There  is  no  -juestion
 of  bringing  it  to  the  Rules  Committee
 My  ruling  is  that  in  respect  of  maiters  for
 which  opportunities  will  be  available  dur-
 ing  the  budget  session,  there  can  be  no
 adjournment  motion.  But  an  exception

 can  be  made  only  in  respect  of
 which  cannot  be  discussed  during  the
 budget  session.  On  all  these  matters  that
 were  raised  today,  the  opportunities  are
 availab'e  to  discuss  these  matters  during
 the  budget  session.  I  am  only  following
 the  precedent  set  up  by  the  distinguished
 predecessors  of  mine,  I  am  _  not  intro-
 ducing  any  new  practice.  The  practice
 that  was  followed
 predecessors  is  being  followed  by  me.

 SHRI  P.  6.  MAVALANKAR  (Ahmed-
 abad):  May  I  submit  one  thing?  When
 the  Opposition  wants  critise  a  certain  spe-
 cific  occurance  which  is  of  an  urgent
 and  definite  nature,  should  not  the  House
 have  an  opportunity  of  discussing  it  dur-
 ing  the  budget  session?  An  _  adjourn-
 ment  motion  is  a  very  potent  wea-
 pon  in  the  hands  of  Opposition  to
 censure  the  Government.  If  we  are  to  be
 deprived  of  this  weapon  throughout  _  the
 budget  session,  what  are  we  to  do?  I
 would  request  you  to  kindly  refer  this
 matter  to  the  Rules  Committee.  I  earnest-
 ly  appeal  to  you  to  see  that  the  using  of
 this  weapon  by  the  Opposition  in  the  form
 of  an  adjournment  motion  is  not  got  rid
 of  by  this  ruling.

 MR.  SPEAKER:  There  is  no  question
 of  referring  it  to  the  Rules  Committee.

 SHRI  P.  G.  MAVALANKAR:  You  are
 denying  us  this  right...  (/nterruptions).

 matters  |

 by  my  distinguished  i

 mission’s  Report  (CA)
 MR.  SPEAKER:  No  question  of  deny-

 ing.

 SHRI  BHOGENDRA  JHA:  If  you  are
 making  a  general  ruling,  you  kiudly  post-
 pone  it  and  refer  the  matter  to  the  Rules
 Committee.

 MR.  SPEAKER:  No  question  of  gencral
 ruling,  The  Calling  Attention  Natice—
 Shri  S.  M.  Banerjee.

 SHRI  S.  M.  BANERJEE:  May  Tf  in  alt
 humility  submit  one  thing?  Fertunately,
 the  Calling  Attention  is  in  my  name.  But
 the  question  is  when  we  give  notice  of  an
 adjournment  motion  con  the  ©  price-rise
 which  may  be  a  continuing  matter,  no
 member,  even  of  the  ruling  party,  will
 challenge  cur  statement  that  the  line  bet-
 ween  hunger  and  anger  is  becoming
 thinner  and  thinner.  This  time,  even
 wlien  the  President  was  addressing  the
 Members  of  both  Houses  of  Parliament,
 there  was  no  jubilation—it  was  a  dignified
 condolence  meeting—they  could  not  thump
 the  tables;  they  could  not  applaud  the
 President.  It  is  under  those  conditions  that
 We  gave  notice  of  an  adjournment  motion.
 Otherwise,  we  could  have  tabled  a  different
 motion.

 MR.  SPEAKER:  Now,  he  may  come  to
 the  CalJing  Attention  Notice.

 2.42  hrs.

 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE
 DELAY  IN  SUBMISSION  OF  Pay  COMMISs-

 SION’S  REpoRT

 SHRI  S.  M.  BANERJEE  (Kanpur):
 I  call  the  attention  of  the  Minister  of
 Finance  to  the  following  matter  of  urgent
 public  importance  and  I  request  that  he
 may  make  a  statement  thereon:

 “The  inordinate  ‘delay  in  submission
 cf  Pay  Commission.  Report
 causing  discontent  among  Central
 Government  employees  and
 Defence  personnel.”

 THE  MINISTER  OF  FINANCE
 (SHRI  YESHWANTRAO  CHAVAN):
 Members  wil!  recall  that,  in  stotement

 House  on  22nd  De-
 we  had  informed  the

 made  in  the
 cember,  1972.
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 (Shri  Yeswantrao  Chavan.)
 House  that  the  Pay  Commission  =  had
 occasion  to  review  the  progress  made
 by  them  in  regard  to  the  finalisation
 of  their  report  and  that  some  more
 time  was  needed  by  them  for  this
 purpose.  ‘ane  Government  have  been
 in  toush  with  the  Commission  there-
 after  and,  according  to  the  available
 indications,  the  Report  of  the  Com-
 mission  is  expected  to  be  received  be-
 fore  3lst  March,  1973.

 SHRI  S.  M.  BANERJEE:  |  Sir,  I
 am  rather  “disappointed  to  read  the  staie-
 ment  cf  the  hon.  Minister  of  Finance,
 Shri  ह  छठ.  Chavan.
 meet  him  along  with  the  delegation
 of  Central  Government  employees  on
 3th  of  this  month  and  he  gave  the
 samt  reply.  I  do  not  know  whether
 the  Chairman  of  the  Pay  Commission
 who  _  is  sitting  on  the  report  for  the  last
 2—3  years  has  given  him  any  firm
 date.  It  will  be  expected  that  the  Pay
 Commission  will  submit  its  report  at
 least  before  the  Budget  session  so
 that  a  provision  could  be  made  it
 the  budget  for  payment  of  increased
 salary  and  allowances  recommended
 by  the  Pay  Commission.  We  now
 find  that  the  Pay  Commission  is  ex-
 pected  to  submit  its  report  before
 3lst  March,  1973.  ‘That  means,  they  may
 submit  their  report  on  lst  March  or  even
 on  the  3lst  March.  Then  what  will  hap-
 pen  to  those  employees  who  have  retired
 in  1971  and  1972.  And  what  is  the
 Government’s  decision  to  pay  ad  hoc  re-
 lief  to  the  Central  Government  employees
 in  view  of  the  fact  that  prices  of  all  es-
 sential  commodities  have  gone  up  beyond
 expectations?  T  would  take  this  opportunity
 to  condemn  this  Government  for  its
 failure  on  that  account.  Even  today  Gov-
 ernment  is  voting  and  faultering  to  take
 a  clear-cut  decison  about  take-over  of  the
 wholesale  trade  in  foodgrains.  The  pri-
 ces  of  all  commodities  have  -gone  up  and
 no  action  has  been  taken  by  the  Govern-

 i  happened  to

 ment  except  giving  certian  assurances
 either  in  this  House  or  outside.

 The  First  Pay  Commission  submitted
 its  report  in  one  year,  The  Second  Pay
 Commission  submitted  its  report  in  two
 years.  The  Third  Pay  Commission  is
 not  going  to  submit  its  report  even  in  three
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 Whatever  I  am  saying  is  factually

 224

 years.
 correct.

 It  is  not  only  the  28  lakhs  of  Central
 Government  employees  who  are  covered
 by  the  Pay  Commission.  There  are  also
 the  Army,  Navy  and  Air  Force  person-
 nei.  All  of  them  are  greatly  agitated
 over  this  issue.  Because  they  are  Army
 personnel,  they  do  not  open  their  mouth.

 The  Pay  Commission’s  report,  I  am
 told,  js  not  yet  ready.  T  have  —  said
 in  this  House  and  I  am_  repeating
 without  imputting  motives  that  until  the
 Government  provides  an  alternative  job
 or  gives  an  assurance  about  that,  the
 Chairman  of  the  Pay  Commission  is  not
 going  to  submit  the  report.  I  say  this  in
 all  humility,  without  imputing  motives.  I
 understand  what  unemployment  means
 because  I  was  myse!f  unemployed  once.

 There  is  also  a  lurking  fear  in  the
 minds  of  the  government  employees  that
 the  Pay  Commission  is  going  to  reduce
 the  retirement  age  limit  from  58  to  55.
 All  these  apprehensions  are  there.  Sup-
 pose  the  Pay  Commission  submits  its
 report  in  the  month  of  March,  as  scheduled
 let  us  say,  3lst  March  1973.  The  Gov-
 ernment  will  have  to  consider  the  report.
 If  the  report  is  unanimous  and  if  there  is
 no  minute  of  dissent  given  by  any
 member,  it  may  be  comparatively  easy.
 Then  the  report  will  have  to  be  discussed
 with  the  staff  side  of  the  JCM  for  imple-
 mentation.  It  will  take  time.  Even  if
 the  report  is  unanimous,  Government
 might  tawe  three  to  four  months  in-
 plementing  the  report.  What  will  happen
 in  between?  If  you  see  the  figures,  al-
 ready  prices  have  gone  up  by  8  _  per
 cent,  nobody  can  deny  that.  That  report
 may  be  submitted  by  the  Pay  Commission
 in  the  month  of  March.  But  what  we
 want  is  that  Government  should  imme-
 diately  sit  with  the  employees  and  dis-
 cuss.  The  hon.  Minister  has  very  kindly
 agreed  to  sit  with  the  employees’  represen-
 tatives  on  the  3ist  March.  But  what  I
 say  is  that  Government  should  imme-
 diately  sit.  with  the  representatives,  of  the
 employees’  organisations,  with  the  _  staff
 side,  and  decide  about  ad  toc  relief.
 Somebody  may  demand  Rs.  80,  somebody
 may  demand  Rs,  100.  Whatever  may  be
 the  case,  in  order  to  instal  confidence  in
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 the  employees,  the  representatives  of  the
 Confederaton  of  Central  Government
 employees,  All  India  Defence  Fererations
 should  be  invited  immediately  and  Mr.
 Chavan  should  sit  with  them  and  take  a
 firm  decision  about  ad  hoc  relief.

 I  am  against  any  interim  relief  because
 again  it  will  be  referred  to  the  Pay  Com-
 mission  ‘and  it  may  delay  it.  And  what
 will  be  the  interim  relief?  The  first  inte-
 rim  relief  was  Rs.  I5,  the  second  was
 Rs.  30  and  the  third  was  Rs.  7  and  it  may
 be  Rs.  5  or  Rs,  2  this  time.  So,  we
 ‘are  not  enamoured  of  interim  relief.

 The  Government  employees  are  ‘very
 much  agitated.  Even  yesterday,  Mr.  Vaj-
 payee  courted  arrest  and  I  congratulate
 him  although  I  smelt  politics  in  it..
 (Interruptions).  Do  you  want  to  Central
 Government  employees  to  start  agitation

 SHRI  ATAL  BIHARI  VAJPAYEE
 (Gwalior):  And  that  will  not  be  politics?

 SHRI  S.  M.  BANERJEE:  Politics  is
 there.  When  the  prices  are  going  up  and
 this  Government  is  unable  to  hold  the
 price-line,  it  is  politics  and  the  employees
 have  got  every  right  to  indulge  in  policies
 and  know  the  reason  why.  In  what  dir-
 ection  is  this  Government  moving?

 So,  I  want  that  immediately  a  meeting
 should  be  held  with  the  representatives
 of  the  organised  section  of  the  Central
 Government  employees  and  ad  hoc  re-
 lief  should  be  declared  here  and  now.
 Let  us  not  wait  for  the  Pay  Commission’s
 report  to  come.  So  my  questions  are:

 Firstly,  whether  the  Government  will
 ask  the  Pay  Commission  once  ‘again  to
 submit  the  report  before  the  Budget  is
 submitted  on  the  28th  of  this  month  so
 that  provision  can  be  made,  and  if
 they  are  unable  to  submit  their  report,
 then  let  the  Government  sit  with  the  re-
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 presentatives  of  the  employees  and
 something  should  be  decided  bilaterally
 as  to  what  shou'd  be  the  quantum  of  ad
 hoc  relief  which  will  take  care  of  the
 erosion  in  their  incomes  and  also  meet
 the  rise  in  prices  of  essential  commodi-
 ties

 Second'y,  I  want  to  have  it  clear  as-
 surance  from  the  hon  Minister  that  the
 recommendations  will  be  implemented
 retrospectively  from  the  date  the  Pay
 Commission  started  Yunctioning,  to  co-
 ver  the  cases  of  those  personne!  who
 have  retired  in  497  and  972  because
 these  benefits  must  go  to  them  also.

 Thirdiy,  I  want  a  clear  assurance
 that  the  Government  has  no  desire  or
 proposal  to  reduce  the  age  of  retirement
 from  58  to  55  because  it  will  be  marr-
 ing  the  incentives  of  those  who

 working.
 are

 I  would  like  the  Minister  to  answer  all
 these  points:

 SHRI  YESHWANTRAO  CHAVAN:
 The  hon:  Member  has  expressed  his  con-
 cern  ‘about  the  difficulties  of  the  Govern-
 ment  servants.  I  would  like  to  tell  him
 that  we  are  also  equally  concerned  about
 the  hardships  and  difficulties  of  the  Gov-
 ernment  employees.

 As  ‘far  as  the  delay  in  the  report  of  the
 Pay  Commission  is  concerned,  I  can  only
 assure  him  that  we  did  make  our  efforts
 and  the  Pay  Commission  itself  ‘all  efforts
 to  complete  the  work  in  time,  but,  as  you"
 know,  the  terms  of  reference  of  the  Pay
 Commission  this  time  were  wider  than
 the  terms  of  reference  of  the  previous
 Pay  Commission  and,  therefore,  naturally,
 they  have  to  examine  a  larger  amount  of
 material  and  data  which  was  more  com-
 plicated  also.  Therefore,  they  took  some
 time  and  they  could  not  submit  the  report
 before  the  end  of  December  as  we  wanted
 them  to  do.

 It  will  be  much  convenient  also  for  us
 to  have  the  report  before  the  Budget  but
 we  have  to  take  into  consideration  their
 difficulties  also.  Now  the  indication  they
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 Shr  Yeswautrao  Chavan]
 have  gvin  ४६  that  they  have  also  set  the
 fame  limit  for  the  submission  of  the  re
 port  by  3ist  March

 It  will  not  be  unfair  to  the  Charman
 of  the  Pay  Commission  that  probably  he
 would  not  submit  the  report  Oil  a  yob  wis
 found  for  him  =  This  38  very  unfair  lo  talk
 about  a  very  distinsushed  retired  Judge
 He  ss  domg  his  bes  Unfortunately  he
 was  not  well  JF  can  tell  vou  he  was  not
 well  ior  more  thin  six  weeks  He  has
 had  to  undireo  certain  operation  and
 therefore  to  thit  eitent,  he  wis  rither
 mactiyt  I  dui  not  vant  to  menton  this
 persoiu  thing  but  as  some  referewes
 were  ‘nide  J  mention  this  The  report
 fam  sme  will  be  submilt.d  before  the
 3ist  of  Much  There  ty  no  question  of
 giving  in\  inteiim  relief  now

 SHRI  S  M  BANERJEE  Ad  ha
 SHRI  YESHWANTRAQ  CHAVAN

 Ynterum  is  also  equally  an  ad  Ace  thine
 SHRI  क  M  BANERJFF  To  be  adjust

 ed

 SHRI  YESHWANTRAO  CHAVAN
 There  ts  no  question  of  ad  hac  because
 the  report  itself  is  expected  within  a  few
 weeks  As  a  matter  of  fact  after  this
 Commision  was  appointed  we  have  giv
 en  three  mterim  rehefs

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour)  Of  what  value?

 SHRI  YESHWANTRAO  CHAVAN
 Of  whatever  value,  it  is  a  fact  that  we
 have  given  these  three  mtermm  reliefs  to
 neutralise  the  rise  in  the  index

 SHRI  JYOTIRMOY  BOSU-  To  what
 extent?

 SHRI  YESHWANTRAQ  CHAVAN
 Therefore,  there  i8  no  question  of  gwing
 any  ad  hoc  rehef  as  such

 SHRI  S  M  BANERJEE  J  raised  two
 pomts  which  he  has  not  dealt  with  One
 was  I  asked,  whether  the  Commyssion
 will  be  asked  or  whether  the  Government
 will  consider  that  this  report  will  be  ap-

 3  Bhad  retrospectively,  to  cover  the  cases
 of  those  who  fave  reured  in  4974-72,  My

 ther  pot  was  whether  the  age  Lint
 wilt  not  be  reiinced  from  58  to  55
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 SHRI  YESWANIRAO  CHAVAN:
 The  are  matters  which  can  be  consider-
 ai  only  after  we  receive  the  Pay  Com-
 missions  réport  These  are  matter  which
 the  Pay  Commission  38  going  into  and
 I  cinnot  ceitainly  anticipate  the  recom-
 mendations  ind  express  my  opinion  there-
 on

 SHRI  S  M  BANERJEE  Pay  Con-
 mis  ion  has  no  hand  in  it  For  retnement
 age  Government  can  issue  directive  say
 ing  it  shod  not  be  reduad  You  do
 not  know  whit  is  happening  Kindly  meet
 th  Government  employees  fhe  are  on
 th.  verge  of  retiiement  The  person  38
 aud  54  He  4  rong  to  be  retired  to

 morrow
 T  would  scquist  that  some  sort

 oO

 MR  SPFAKLR  Dont  enter  into  ar-
 guments

 SHRI  S  M  BANERJEF  If  Govsern-
 ment  his  no  xlea  to  do  it,  kt  him  say
 so  that  Government  hes  no  idea  Or,
 should  I  take  it  thit  they  are  going  to
 reduce  the  age’

 AN  HON  MEMBER  Silence

 MR  SPEAKER  Shri  Atal  Bihari  Vaj-
 piyee

 att  भूल  बिहारी  वाजपेयी  (ग्वालियर)
 अघ्यक्ष  जी,  वित्त  मंत्री  महोदय  ने  इतना
 बड़ें  सवाल  पर  इतना  छोटा  सा  बताया
 दिशा  है।  (व्यवधान)  मगर  यह  सुन्दरता
 का  प्रदर्शन  नही  है,  यह  तो  सरकार  के
 पास  कुछ  कहने  के  लिये  नही  है  इस  का  सबूत
 है।  वित्त  मद्  भोज्य  ने  कहा  पे  कमीशन
 कौर  अधिक  समय  चाहता  है,  कौर  उन्होने
 यह  सकेत  दिया  है  कि  1  मार्च  तक  भ्र पति
 रिपोर्ट  ले  आयेंगे  ।  प्रत्यक्ष  महोदय,  वित्त
 पत्नी  जी  ने  झपने  भोज  के  स्यान  मे  22
 दिसम्बर  के  झपने  वक्तव्य  का  उल्लेख  किया
 है  ।  धौर  22  दिसम्बर  को  भी  उन्होने
 यह  कह  था,  मैं  सीदत  कर  रहां

 हूं."
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 be  required  by  them  to  complete  the  re-
 mainins  work  and  they  think  that  a  lit-
 tle  more  time  wonld  be  necessary.

 यह  22  दीक्षितर  की  नात  है  n  और

 आज  हम  20  फ़रवरी  को  Rr  हुए  हैं का  छत
 जब  ष्ह्  मामला  LETT  जा  रहा  =  तभी

 यह  कहा  जा  रहा  है  कि  थोड़ा  सा  समय  और

 चाहिये  ।  मैं  जानता  हूं  कि  कुछ  व्यवितगत

 वात  इस  में  हैं  ।  लाइन  एक  व्यापक  संदेह
 कर्मचारियों  के  मन  में  व्याप्त  हे  कि  क्या
 यर  सप् ्

 2
 कि  पे  कमीशन  सरकार  से  इस

 बीच  विचार  विनिमय  करता  रहा  है
 ग्रोवर  किस  तरह  की  सिफारिश  आना

 चाहिए  इस  के  वारे  में  कोई  अनौपचारिक
 रूप  से  चर्चा  होती  रही  है  |  दया  यह  सच  है
 बस  सरकार  ने  भी  कुछ  संकेत  दिये  हैं
 जैसे  पे  कमीशन  ने  संकेत  दिये  हैं?  और

 सरकार  में  जो  लोग  बैठे  हैं  और  जो  पे
 कमीशन  के  सदस्य  के  रूप  में  काम  कर  रहे
 हैं  वह  दोनों  बुद्धिमान  हैं,  संकेतों  की  भाषा  समझ

 सकते  हैं,  कोई  लिख  कर  भेजने  की  आवश्यकता

 नहीं  है  ।  क्या  देरी  का  यह  कारण  है  ?  और
 क्या  वृत्ति  मंत्री  महोदय  यह  बता  सकतें  हैं  कि

 3  मचे  को  यह  रिपोर्ट  आयेगी  तो  उस  रिपोर्ट

 के  बारे  में  सरकार  का  रवैया  क्या  होगा  ?

 /जा5

 वित्त  मंत्री  महोदय  यह  कह  कर  अपनी
 जिम्मेदारी  से  नहीं  बच  सकते  कि  अभी  कुछ
 हफ्ते  बाकी  हैं  और  हम  कर्मचारियों  को  कोई

 एक  मुश्त  देना  नहीं  चाहते  ।  उन्होंने  कहा  कि
 तीन  बार  अन्तरिम  सहायता  दी  गयी  ।  वह
 कर्मचारियों  पर  कोई  एहसान  नहीं  था  t

 य  की  नः:तयों  की  विफलता  के  कारण

 महंगाई  बढ़ी  और  उ  महंगाई
 के  रू;  में  कमें्गााियों  को  राहु
 वह  सहगल  आज  भी  बढ़  रही  है

 चीजा  के  दाम  ्ासमतन  को  छ  रहे  हैं  4  कल

 हजारों  कम चार।  नारे  लगा  रहे  थे  ।  आपको
 रन भा  यह  नीरू  सद  कर  शायद  द  पग  आया  :

 पूर

 चार  रुपया  किलो  दाल

 कोठी  खादों  नीचे  नाल
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 रो

 की

 कच्चा

 इस  में  राजनीति  का  प्रश्न  नहीं  f  अगर

 महंगाई  बढ़ती  है  तो  रुपये  की  कीमत  घटती

 है  कर्मचारियों  का  जीवन  coz  नीचे

 जाता  है,  उनके  परिवारों  का  बजट  बिगड़ता
 >  उन  में  Begg  का  फैलना  स्वाभाविक

 !  क्या  सरकार  इस  वात  पर  फिर  से  विचार

 करेगी  कि  37  सच  तक  पे  कमिशन  की

 स्पोर्ट  शान  से  पहले  ही  कर्मचारियों  को

 कोई  एक  मध्य  राहत  के  रूप  में  रकम  दी  जाए
 जाकर  बाद  में  पे  कमिशन  की  रिपोर्ट  आने

 दाद  मेल  बिठाया  जा!  सकता  है  1  आप
 हैं

 कि  कुछ  ही  हफ्तों  में  रिपोर्ट  आने  वाली

 लेकिन  सरकार  के  द्वारा  इस  पर  निर्णय

 लिये  जाने  में  कुछ  संतान  नहीं  हैं  ।  रिपोर्ट

 आयेगी.  फिर  उस  पर  मंत्रिमंडल  में  विचार

 होगा,  उस  में  कुछ  समय  लगेगा  और  इस  तरह
 से  कुछ  हफ्ते  और  निकल  सकते  हैं  ।  उस  बीच  में

 इस  बात  की  भी  सम्भावना  नहीं  है  कि  दामों
 बंध  बढ़ना  रुक  जायेगा  या  कर्मचारियों  की

 कठिनाइयां  कुछ  कम  हो  जायेंगी  |  मैं  इस
 मौके  का  लाभ  उठा  कर  वित्त  मंत्री  जी  से
 ग्रपील  करना  चाहता  हूं  कि  3  मार्च  तक
 पे  कमिशन  की  रिपोर्ट  आयेगी  और  उसके
 बाद  सरकार  द्वारा  उस  पर  निर्णय  लिये  जाने
 में  कुछ  समय  लगेगा  इस  वास्ते  इस  सवाल  पर
 फिर  शक  बार  मंत्रिमंडल  में  विचार
 करें  कि  क्या  केन्द्रीय  कम  चोरियों  को  एक  मुश्त
 रकम  के  रूप  में  इस  समय  कुछ  राहत  दी
 जा  सकती  है  या  नहीं  ?  प्रधान  मंत्री  महोदया
 भी  यहां  मौजूद  हैं  t  मैं  चाहता  द  कि  करम-
 कार्यों  के  असन्तोष  को  ध्यान  में  रख  कर
 ौर  उनकी  जो  वास्तविक  कठिनाइयां  हैं
 उनके  प्रकाश  में  अगर  आप  एक  मुश्त  राहत
 देने  का  फैसला  करेंगे  तो  कर्मचारी  37  मारे
 तक  पे  कमिशन  की  रिपोर्ट  का  इंतज़ार  कर
 सकते  हैं  और  बाद  में  उस  पर  निर्णय  लिया
 जा  सकता  है  ।

 है

 |

 a“ रे

 !

 स्त

 हत

 है ।

 कक
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 33.00  hrs.

 SHRI  YESHWANTRAO  CHAVAN:
 As  far  as  the  last  part  of  the  question  is
 concerned,  I  have  already  said  that  it  is
 not  the  intention  of  Government  to  give
 any  ad  hoc  relief,  as  the  hon.  Minister
 puts  it....

 SHRI  ५  M.  BANERJEE:  Supposing
 the  Prime  Minister  asks  him,  he  will  do
 80?

 SHRI  YESHWANTRAO  CHAVAN.
 Now,  I  am  answering  the  question  When
 I  said  that  we  have  thice  interim  reliefs,
 it  was  not  4  mere  obligation  to  anybody,
 but  price  rise  wus  taking  place  and  there
 was  ‘a  commitment  that  if  there  was  9  a
 rise  of  0  points  on  the  average  price  in-
 dex,  certainly  that  had  to  be  taken  into
 consideration,  and  on  that  basis,  the  re-
 lief  was  given.

 The  hon.  Member  has  made  certain
 aspersions,  if  I  may  say  so,  which  are
 very  typical,  shall  I  say,  of  Shri  Atal
 Bihari  Vajpayee  or  of  the  Jan  Sangh.
 He  made  a  certain  allegation  as  if  there
 was  some  sort  of  dialogue  going  on
 directly  or  indirectly  between  the  Pay
 Commission  and  the  Government,  It  is
 completely  unfair,  and  I  repudiate  that
 sort  of  suggestion.

 SHRI  ATAL  BIHARI  VAJPAYEE:
 Does  he  mean  to  say  that  there  is  no
 exchange  of  views?

 SHRI  YESHWANTRAO  CHAVAN:
 As  Government,  there  is  no  exchange  of
 views  at  all.  Naturally,  people  who  are
 asked  to  go  before  the  Commission  to
 give  their  views  and  their  evidence  cer-
 tainly  Jo  so.  There  is  no  question  of
 any  exchange  of  views  or  discussion  or

 influencing  the  decisions  of  the  Pay  Com-
 mission

 SHRI  R.  S.  PANDEY  (Rajnandgaon}:
 Aa  understood  by  Shri  Atal  Bibati  Vaj-
 payee,

 »SHIRI  FYOTIRMOY  BOSU:  We  be-
 Hewe  sil  that  he  says.
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 SHRI  K.  LAKKAPPA  (Tumkur):  Ido
 not  subscribe  to  the  views  expressed  by
 my  hon.  friend  Shri  Atal  Bibari  Vajpayee
 regarding  the  failure  of  the  policy  of  my
 Government,  But  I  would  fike  to  say  that
 it  is  a  ‘fact  that  there  is  a  growing  ten-
 dency  on  the  pait  of  the  employees  who
 have  been  hard-hit  as  a  result  of  the  price
 rise  during  the  Jast  two  and  a  half  years,
 but  most  of  the  contribution  for  this  price
 isc  3s  due  to  the  ganging  up  of  the  tcac-
 tionary  forces  in  this  country  which  have
 created  a  situation  where  they  want  to
 scuitle  thé  pingressive  politics  of  the  Gov-
 ernment,  anJ  at  the  same  time,  they  play
 with  the  high  business-houses  who  are
 hoiding  the  responubuity  of  hoarding
 foodgraims  and  essential  commodities  =  |
 am  very  hippy  that  our  Government  are
 taking  steps  to  contral  and  also  take
 over  foodgrains  and  other  essential  com-
 modities.  I  hope  and  trust  that  Gouvern-
 ment  will  make  ‘a  spcedy  attempt  ॥  this
 respect  and  thus  hold  the  price  line

 I  would  also  iequest  Government  to
 look  into  the  montinate  delay  in  unnounc-
 ing  the  recommendations  of  the  Pay
 Commission.  I  would  like  to  submit  that
 something  is  going  on  and  the  officers
 are  also  causing  certain  delay  in  an-
 nouncing  this  Fay  Commission  Report.
 This  would  create  dissatisfaction  among
 the  employees  and  then  the  reactionary
 forces  will  again  gang  Up  to  take  ad-
 vantage  of  the  situation  to  mislead  the
 employees.  Therefore,  I  would  like  to
 ask  whether  Government  js  going  to  fix
 a  firm  date  and  take  such  steps  ‘ag  are
 necessary  to  relieve  this  tension  among
 the  employees.

 T  am  very  glad  the  hon.  Minister  has
 said  that  the  proof  of  the  terms  of  refer~
 ence  of  the  Pay  Commission  is  very  wile.
 In  this  context,  I  would  like  to  ask  whe-
 ther  the  Commission  is  going  to  mini-
 mise  the  disparity-—between  the  pay  scales
 of  the  government  employees  and  these
 of  the  employees  of  public  undertakings.

 SHRI  YESWANTRAQ  CHAVAN:
 As  for  the  dute,  I  have  already  indicated
 the  last  date.  Ag  to  what  exactly  are  the

 the  Pay  Oottmission  are
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 to  make  about  employees  and  their

 I  JYOTIRMOY  BOSU:  Do  not

 YESHWANTRAO  CHAVAN:
 e  is  no  question  of  not  divulging;  I

 As  far  as  his  other  suggestions  are
 oncerned,  certainly  they  are  worth  con-

 »  SHRI  JYOTIRMOY  BOSU:  This  Gov-
 riment  and  our  colleague,  Shri  Chavan,

 certainly  deserve  congratulations  on  giving
 in  82-word  statement  on  an  issue  which

 involves  50  lakh  employees.
 )

 The  Third  Pay  Commission  was  cons-
 tituted  on  23rd  April,  1970.  Since  then

 it  has  been  moving  at  a  tortoise  speed.  It
 is  going  to  be  three  years  now,  with  a
 superannuated  Chairman.  He  said  he  is
 not  in  fit  health.  But  he  is  indispensable

 for  them.

 At  that  time,  the  then  Minister,  Shri
 Sethi,  clearly  stated  that  this  is  a  live  issue

 and  it  must  be  handled  and  finalised  at
 the  earliest  opportunity—if  Shri  Chavan

 t  will  read  through  these  debates,  he  could
 -  find  out  for  himself

 In  the  meantime,  through  the  skilful
 “manoeuvring  of  this  Government  and

 their  pro-monopoly  character,  the  coun-
 try’s  economy  has  gone  upside  down.  It

 is  now  evident  that  a  man  who  works  for
 a  living  either  in  an  office  or  a  factory

 is  getting  less  remuneration  compared  to
 what  he  got  before  947  in  terms  of  the

 -  Tupee’s  purchasing  power.

 =  After  the  report  is  submitted,  if  they
 =  do  by  3ist  March,  Government  will  take
 about  a  year.  I  would  like  to  ask  why
 | no  interim  report  was  submitted.  In  the

 |  Committee  on  Unemployment,  we  were
 trying  to  lo  the  same  thing  more  or  less.

 We  have  given  an  interim  report  at  the
 earliest  opportunity.  I  would  ask  the  hon.
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 Minister  why  the  Pay  Commission  had
 not  given  an  interim.  report.

 SHRI  S.  M.  BANERJEE:  They
 given.

 have

 SHRI  JYOTIRMOY  BOSU:  Not  that
 way.

 Government  took  one  year  to  consider
 the  report  of  the  Second  Pay  Commis-
 sion.  The  Madhya  Pradesh  Government
 have  not  implemented  or  considered  the
 report  of  the  Pay  Commission  of  their
 State,  although  one  year  has  passed.  To-
 day  we  see  in  Kerala  that  the  NGOs  and
 teachers  are  fighting  hard  for  the  constitu-
 tion  of  a  Pay  Commission.  But  6,000  of
 them  have  been  suspended  and  arrested.

 Government  must  also  show  considera-
 tion  for  those  who  have  gone  on  retire-
 ment  after  the  constitution  of  the  Pay
 Commission,  that  is,  23rd.  April  970
 when  the  Third  Pay  Commission  came
 into  existence.

 When  the  Third  Pay  Commission  was.
 constituted,  the  cost  of  living  index  was
 220  points.  At  the  time  of.  granting  the
 third  interim  relief  was  238.58,  that  is,
 on  2th  September,  1972.

 In  the  third  interim  report,  they  say:

 “We  stated  in  our  Second  Report:
 (para  2.2)  that  should  the  prices  con-
 tinue  to  rise  despite  the  various  mea-
 sures  which  the  Government  might

 -take—

 They  are  not  taking  any  measure  at
 all—

 “a  review  might  be  called  for  when
 the  Index  average  reached  238,  this
 has  now  happened;  the  monthly  index
 for  July,  4972  (which  became  available
 to  us  in  early  September)  having  gone
 up  to  249  the  Index  average  reached
 शेड  etc,

 Then,  it  did  not  take  into  consideration,
 ‘at  that  point  of  time,  the  comparative
 wage  sructure  and  the  wage  awards  of
 the  people  employed  in  doing  similar  jobs
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 an  the  public  sector  as  well  as  in  the  pri-
 vate  sector  The  Government  talks
 frequently  about  the  huighly-paid  manage-
 rial  cadie  people  to  be  attracted  to  be
 public  sector  for  Government  employ-
 ment  There,  the  job  analysis  and  sa-
 lary  compaiison  is  done  with  great  atten-
 tion  But  when  they  come  to  the  low
 paid  employees,  you  certamly  becom,  the
 step  mother

 Since  the  2th  September,  4972  the
 ris.  %  much  faster  and  the  minimum  tt
 scif  per  month  has  been  five  points,  and
 this  3  due  to  the  Governments  pro  mo-
 nopoly  character  Jhete  has  been  no  real
 attempt  to  check  the  prices

 The  Reserve  Bank  bulletin  clearly
 shows  that  for  October  972—collected
 up  to  30th  Sepicmber,  I  presume—the
 price  mdex  was  254  points  Today  to  my
 mind  it  will  be  around  275  Mr  Gayen
 dragadkar  had  cleaily  stated  that  when
 the  nse  is  I0  points  the  employees  will
 be  entitleg  to  a  revision  of  their  remune-
 ration  The  National  Council  of  the
 JCM,  on  the  28th  July  4972  demand-
 ed  a  minimum  need  based  rise  of  Rs  85
 Its  Chairman  the  Cabmet  Secretary  of
 this  Government,  had  assured  that  this
 will  be  implemented,  but  so  for  nothing
 has  been  done  The  employees’  real  wages
 are  completely  upset  through  the  wrong
 policies  and  the  pro-monopoly  character
 followed  by  this  Government

 Here  5  a  useful  editorial  written  by
 the  Indian  Express  which  says

 “Under  the  Sccond  Pay  Commis-
 sion’s  formula  every  !2-month  average
 change  of  0  points  m  the  cost  of
 livmg  index  calls  for  one-slab  revision
 of  DA  for  the  employees
 The  DA  formula  hes  been  upheld  by

 the  Third  Pay  Commussion  as  an  in
 terim  arrangement  pending  the  final:
 sation  of  its  report”
 Tt  also  says  thar  ine  “Report  of  the

 Second  Pay  Commuston  bad  assumed
 that  the  price  savation  would  remam
 ‘broadly  stable  only  fluctuating  within
 a  comparatively  modest  range”  You  see
 how  wrong  they  were  im  tending  this
 Government  and  its  character
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 To  show  how  the  real  wage  6  80०४8
 down,  there  is  a  useful  report  of  the  Na-
 tional  Labour  Commussion  which  says  m
 its  Table  showing  the  movement  of  mo-
 ney  and  real  earnings  of  Class  IV  emp-
 loyees  of  Government  Railways,  1949-50
 to  967  68,  that  the  Index  of  Real  Earn-
 ings  per  employee—Base  949-——-00—
 from  127  in  i955  56,  started  deciiming,
 it  vas  15  on  1960-61  next  year,  it  was
 वि  Then  it  came  to  07  and  in  7967  68,
 ॥  was  I0]  How  wondeiful  the  Samay
 wadis  are  practising,  the  e  boo’,  4
 reveal

 Phe  Stue  Government  employees  de-
 suve  attention  Thee  ॥  no  doubt  about
 that  We  thought  thit  in  the  Govern
 ment  of  India  there  8  one  government
 which  really  administers  the  country  The
 Second  Pay  Commission  has  ik.ily  sat
 ed  that  Considenng  that  different  State
 Governments  may  attach  differvat  degrees
 of  Importance  to  the  various  90  tal  005
 jyectives  disparities  should  be  regard-d  as
 a  factor  calling  tor  restramt,  but  not  one
 that  would  justify  the  dental  to  the  Cen
 tral  Government  employees  of  the  mini
 mum  =  improvement  in  remuneiation,
 which  may  otherwise  appear  to  be  fair
 and  reasonable  *  This  25  what  they  have
 said

 Then  there  are  temporary  and  casual
 wothers  about  whom  we  are  equaly  m-
 terested  and  we  want  Mr  Chavan  to
 make  a  statement  on  that  What  =  the
 funmest  thing  4s  that  behind  your  back,
 that  3,  the  buck  of  this  Parhament.  they
 have  changed  the  terms  of  reference  to
 this  Commission  They  ha\e  meluded  the
 TAS  and  the  ICS  anJ  the  other  Central
 Government  emplovees’  remuneration
 question  which  was  not  ta  the  onginal
 terms  of  reference  because  this  beloved
 stecl-frame,  who  could  ७  mate  to  do  all
 sorts  of  repression  to  cow  down  the  po- litical  opponents,  is  very,  very  necessary.
 The  All  India  Confederation  of  Centrat
 Government  Officers  Association®’  resotu-
 tion  clearly  says  that  the  Confederation
 as  surprised  that  instead  of  going  mto
 the  first  causes  for  the  reluctance  of  bril-
 lant  youngmen  to  enter  mio  a  services  of
 marginal  social  value  sad  neghgible  in
 tellectial  content,  Government  has  per- mitted  itself  to  be  victiinined  by  the  spe-
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 cious.  reasoding  of  the  ICS/IAS  dominat-
 ed  Home-  Ministry..f.  you  want,  I  can
 give  it.to  Mr.  Chavan;  jt  will  help  him
 i  am  asking  Mr.  Chavan:  Are  you  with-
 holding  the  interim  award  because  if  you
 do  it  the  final  report  will  look  to  be  in-
 significant,  ‘We  apprehended  he  ciass
 composition  of  the  Commission.  It  has  a
 number  of  status-quo  people,  which  is  at
 the  réot  of  this  delay  and  tortoise  speed.
 We  have  an  ecx-judge  Chairman.  I  do  not
 want  to  talk  about  him,  Mr.  Banerjee  has
 said  somehing  because  he  thought  it  fit;
 ]  only  say  that  they  are  anxious  to  buy
 judges  by  promising  jobs;  that  has  been
 said  before.  The  Indian  Civil  Service  Sec-
 retary  is  British-tailored  man;  he  is  per-
 sonally  known  to  me;  I  have  nothing
 against  him.  But  we  know  the  close
 character.  You  are  expecting  something  to
 happen  which  can  never  happen.  They
 cannot  find  a  good  economist,  a  gova  so-
 ciologist  and  a  good  trade  union  Jeader
 to  man  the  committee,  Instead  they  im-
 ported  people  of  their  own  choice
 (Interruptions)  I  am  not  talking  about

 Das  Gupta;  am  talking  about  the
 Chairman  and  the  Secretary  and
 others.  The  entire  committee  should
 have  been  manned  by  economists,  socio-
 logists.  You  find  bureaucrats  retired
 DiGs  and  judges,  because  they  are  your
 Sreat  patron-saints  and  protect  you  under
 all  .circumstances  There  is  no  ethics,
 there  is  no’  principle;  in  966  agamst  all
 fair  principles  you  have  arbitrarily  —_in-
 creased  the  remuneration  of  secretary-
 ¢elass  by  Rs.  500.  Why  did  you  do  thaty
 ¥s  that  the  samajwad  you  are  trying  to
 Practise?  I  ask  Mr.  Chavan:  you  have
 @ven-  an  assurance  that  the  report  will
 come.  here  on  31-3-1973  Would  you
 Kindly  tell  us;  what  is  the  basis  on.  which
 you:  have  given  this  assurance  and  from
 what  date  you  want  to  give  effect  to  theit
 secommendation?

 SHRI
 ot

 YESHWANTRAO  CHAVAN
 I  do‘  tot.  think  I  need  add  to  what  I  have
 alteddy  said.  He  ‘has  ‘merely  raised  some

 ts  in,  favour  of  his  thesis
 ch  I  have  ‘no  quarrel;  ¥  need  not

 ‘He’  talked  about  ‘the  class  cha
 Government,  of  the  Pay

 ‘and  ‘the  class  character  of
 of  us  here...
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 SHRI  JOYTIRMOY  BOSU:  Not  _  the
 Speaker  you  cannot  cast  a¢persions  on
 the  Speaker.  How  do  yeu  say  everyone
 here?

 SHRI  YESITWANTRAO  CHAVAN:
 Excluding  the  Speaker.  The  point  is

 this.  [t  is  an  undeniable  fact  that  prices
 are  rising  and  it  is  having  its  impact  on
 the  life  of  the  common  mun.  When  we
 talk  about  the  prices,  we  cannot  merely
 talk  about  a  particular  class  of  people;
 that  also  betrays  class  composition,  We
 have  to  take  into  account  the  impact  of
 prices  on  the  entire  population,  employed
 and  organised  people  as  well  as  unemp
 loyed  and  unorganised  people  Une
 terruptions.)  Basing  ca  the  rising  prices

 as  reflected  in  the  everage  consumer  pri-
 ces  index  2  monthly  average,  for  the
 Government  employces  we  have  given
 three  interim  reliefs  to  which  I  made  a
 reference.  Accordme  to  my  information
 and  advice—the  average  consumer  price
 index  in  Decembei—  a:  the  present  mo-
 ment  it  will  be  difficult  to  work  out  beca-
 use  the  date  is  not  available-—had  reach.
 ed  ‘about  245.

 SHRI  JYOTIRMOY  BOSU:  I  do  na
 say  that  you  are  mistcading  the  House
 deliberately.  On  ६  point  of  order—this
 is  the  Reserve  Bank  bulletin;  the  Reserve
 Bank  is  not  controlled  by  the  CPM:  it
 says  that  the  consumer  price  index  for
 industrial  workers  is  254.

 SHRI  YESHWANIKRAQ  CHAVAN:
 {  know  that.  It  is  255  in  December.  |  am
 talking  about  the  42  monthly  average,  }
 am  referring  to  one  set  of  statistics  and
 you  are  referring  to  the  other  ‘set  of  sta-
 tistics.

 SHRL  JYOTIRMOY  BOSU:  You  are
 referring  to  a  convenicnt  set  of  statistics,

 SHRI  YESHWANTRAQ  CHAVAN:
 dam  referring  to  the  set  of  ©  statistics
 which  we  have  accepted  as  the  basis  for
 consideration  of  relief  and  that  is  the  42
 monthly  average.  (interruption),  Don't
 attribute  motives.  We  are  as  sincere  as
 anybody  else  about  the  welfare  of  the
 Government  employees.  We  will  have  to
 wait  for  the  report  which,  I  am  sure:  will
 come  by.  the  end  of  March.
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 SHRI  SAMAR  GUHA  (Contai):  The
 brevity  of  the  statement  of  the  hon.  Mini-
 ster  that  has  been  made  has  been  well
 acclaimed,  characteristically  of  the  Cong-
 ress  Party,  on  the  grount  that  brevity  is
 the  best  of  a  wit.  But  I  want  to  remind
 the  Government  that  the  issue  of  Pay
 Commission  is  not  an  issue  of  ‘wit;  itis
 biascally  the  issue  of  bread.  Jt  has  been
 said  that  according  to  “available  indict-
 ions”  the  report  is  expected  to  be  receiv-
 ed  by  the  3lst  March.  Almost  —  similar
 words  were  used  by  Mr.  Ganesh,  his  ju-
 nior,  when  he  said  that  the  according  to
 availabie  indications  the  report  may  be
 “made  available”  by  the  end  of  last  veer.
 On  March  15,  1972,  he  Dar-
 liament  that  the  report  will  be  avail-
 able  “in  the  shortest  nossible  time,
 as  the  work  of  the  commission  was  in  the
 last  lan..”  On  30th  December,  1972.  ac-
 cording  to  the  Indian  Fa-press  report,  Mr.
 Ganesh  said  that  the  commissica  will  siah-
 mit  its  report  by  the  middle  of  January,
 1973.  That  is  why  we  have  some  doubts
 notoniy  about  the  reasonsof  brevity  of
 the  statement  but  also)  about  the  words.
 “available  indications’  becuse  these  are
 very  floxidle.  Therefore,  certainly  the
 the  Government  cmntoyees  and  public  at
 Jarge  can  have  denhts  whether  really  by

 Said  ४  ite
 न.

 the  3ist  March  the  report  will  be
 available  to  Government.

 The  Pay  Commission's  renort  is  not
 merely  inordinately  delayed,  but  with  all
 sense  of  responsibility,  I  would  say.  the  re-
 port  is  not  only  delayed  inordinately.  but
 intrguingly  delayed.  Why  do  {i  say  so?
 The  Second  Pay  Commissicn  took  two
 years.  The  decision  to  appoint  the  third
 Pay  Commission  was  announced  on  265
 August  969.  But  actually  it  was  appointed
 nine  months  after,  ice  on  23rd  April
 1970.  So  according  to  your  information.
 it  wil  almost  take  3  years  for  the  third
 Pay  Commission  to  submit  its  report.

 Then.  there  is  another  point.  The  re-
 port  will  be  prepared  and  submitted  to  the
 Government.  What  will  to  the  time  rege,
 uired  by  the  Government  to  consider  the
 report  of  the  Pay  Commission?

 AN  HON.  MEMBER:  Nine  months.
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 SHRI  SAMAR  GUHA:  Whether  nine
 months  or  even  a  year,  I  do  not  know.
 The  Government  will  take  to  consider  the
 recommendations  made  by  the  Pay  Commi-
 ssion  in  their  report.  I  do  not  know
 how  much  time  they  will  take.

 240

 Why  is  this  report  being  delayed  so
 much?  It  is  intriguing  to  many.  Two  re-
 asons  have  been  given  by  the  Government.
 Neither  the  Government  nor  the  Pay  Com-
 mission  has  come  out  with  adequate  ex-
 planation  for  the  inordinate  delay  in  rre-
 poring  or  finalising  the  report  of  the  Pay
 Commission.  What  are  the  two  reasons
 cizen?  Firstly,  it  is  the  sudden  illnes  of
 the  Chairman  of  the  Pay  Commisicn  and,
 secondly.  it  is  that  the  term  of  reference
 to  the  Third  Pay  Commission  is  wider  than
 what  it  was  in  the  case  of  the
 Second  Pay  Commission.  Now,  I  do  not
 want  to  be  unfair  to  the  Chairman  of  the
 Commission.  The  Pay  Commissionis  not
 censtitcied  of  ene  man  only.  There  are
 eminent  economists  and  other  members
 also  in  it.  The  Chairman  is  a  retired  ju-
 dge.  There  are  other  eminent  prsons  who
 are  capable  of  dealing  with  facts.  data  and
 statistics  that  were  submitted  in  the  from
 memoranda  by  various  associations.  They
 could  consider  them  and  discitss  them
 among  themselves.  In  the  case  cf  final
 decision  only  they  need  consult  the  Chair-
 man.  Therefore.  the  sudden  illness  of  the
 Chairman  cannot  be’  accounted  for  such
 an  inordinate  delay.

 About  the  wider  term  of  reference  to
 the  Third  Pay  Commission,  may  be  De-
 fence  personnel  were  not  included  in  the
 term  of  reference  to  the  Second  Pay  Com-
 mission  and  may  be  that  the  need-before
 minimum  wage  issue  was  not  there  before
 the  Second  Pay  Commission.  But  even
 the  Government  itself  expressed  dissatis-
 faction  when  the  Second  Pay  Commiss:on
 Regort  was  out  that  they  shoul?  not  have
 taker’  so  much  time.  Even  if  they  have
 a  wider  term  of  reference,  is  neta  year
 or  so  sufficident  to  take  into  consideration
 all  the  aspects  of  it?  How  can  you  justi-
 fy  this  inordinate  delay  in  finalising  the
 report?  That  is  why  J  use  the  word  ‘‘intri-
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 guing”—-it  appears  to  many  as  really  in-
 triguing  »

 I  would  also  like  to  draw  the  attention
 of  the  House  to  another  fact  that  all  the
 staff  unions,  afl  the  Government  employe-
 es  associations  and  all  the  important  per-
 sons  submitted  their  memoranda  to  the
 Comission  by  3ist  August,  1971.  All  the
 evidence  was  completed  in  August,  last
 when  the  Pay  Commission  was  to  consult
 the  Chief  Ministers  and  the  Government
 Secretaries.  They  also  had  reached  a  pen-
 ultimate  stage  of  making  certain  recommen-
 dations.  In  August  last,  when  they  con-
 sulted  the  Chief  Ministers  and  also  the
 Government  Secretaries  it  meant  that  the
 Pay  Commission  has  almost  reached  a  pen-
 ultimate  stage  of  finalising  the  icport  If
 that  is  so,  what  is  the  reason  that  after
 August  last,  it  has  taken  another  8-9
 months  and  yet  the  report  has  not  been
 finalised.  That  is  the  reason  why  I  say,
 tt  is  intriguing.

 ¥  would  like  te  draw  the  attention  of  the
 hon.  Minister  to  the  fact  that  out  of  28
 lakhs  of  Central  Government  employees,
 54.4  per  cent  of  them  belong  to  these  cat-
 egories  whose  basic  pay  is  less  than  Rs.  I00
 and,  if  D.A.  is  included,  the  monthly  sal-
 ary  is  less  than  Rs.  200.  The  amounts  to
 6  lakhs  of  Central  Government  employees.

 It  means  that  16  lakh  families  are  in  a
 state  of  suspense  for  the  last  three  ycurs,
 not  only  in  a  state  of  suspense  but  also
 in  a  gtate  of  tension.  The  hon.  Minister
 said  that  the  Government  has  given  three
 ivterim  reliefs.  What  is  the  quantum  of
 interim  relief?  It  is  Rs.  15.  Rs  10  and  Rs
 7  added  together  it  is  Rs  32.  I  want  to
 know  from  the  hon  Minister  whether  he
 goes  to  the  market  to  purchase  things.  I
 would  like  to  know  from  him  what  is  the
 price  rite,  during  the  last  three  years,  of
 ordinary  foodgrains,  essential.  commodities,
 leave  atone  other  things.  I,  this  meagre
 amount  af  Rs.  32  for  the  lowest-paid

 how  .meny,  kilos  of  rice,  how  many  Lilos
 of  #al  dan,  be  purchased  with  Rs  32?  There
 ate’  I6.Jakhs  of  Central  Government  ¢m-
 Ployees  whoes  monthly  salary  is  less  than
 Bs,  200,  '  4
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 This  is  also  the  category  of  employees,
 those  who  are  running  qur  railways,  those
 who  are  running  our  Posts  and  Telegraph,
 there  are  also  the  defence  personnel  in  this
 category  of  whom  we  are  proud;  they
 sacrifice  their  hves  and  are  responsible  for
 defending  the  security  of  this  country.  All
 these  6  lakhs  of  Central  Government  em-
 ployees  are  suffering  on  account  of  this  pre-
 verification,  on  account  of  this  indecision,
 on  account  of  the  inordinate  delay  in  the
 finalisation  of  the  report.

 There  was  in  Delht  the  rally  organised
 by  the  railway  employees  dunng  the  last
 December—it  was  unique;  such  a  rally  was
 never  held  before;  about  +1,50,000  emplo-
 yees  came  from  all  over  the  country.  96
 per  cent  of  the  railway  employces  have
 given  their  verdict  in  favour  of  strike  in
 demand  of  Bonus  accordings  to  new  scheme
 These  are  agitations  everywhere—agitation
 in  the  railways,  agitation  in  the  P  &  T
 What  does  it  mean?  It  means  danger  to
 our  communications,  danger  to  our  rail-
 way  system;  it  means  also  increasing  in-
 efficiently

 The  Interim  Report  of  the  Pay  Commis-
 sion  said  that  for  determining  the  minimum
 consumption  need.  the  National  Nutritio-
 nal  Advisory  Committee  had  prepared  a
 note  and  the  Medical  Council  also  pre-
 pared  another  note  These  notes  werc
 submittd  to  the  Government  and  the  Minis-
 try  of  Health  took  a  long  time  to  decide
 whether  the  index  that  was  given  by  them
 as  minimum  consumption  need  was  correct
 or  not.  I  want  to  know  whether  one  of
 the  reasons  for  the  delay  is  due  to  delay
 that  was  made  by  the  Ministry  of  Health.
 In  considering  these  reports.

 In  the  Fifth  Plan  Approach  Paper,  it
 has  been  categorically  stated  that  unless
 Government  determine  its  policy  in  advance
 regarding  price,  wage  and  income,  setting
 up  of  targets  for  rate  of  growth  for  secto-
 ral  production  will  be  futile.  I  want  to
 know  from  the  Government  whether  it  is
 a  fact  that  the  Government's  delay  in  the
 determination  of  its  policy  regarding  price.
 wage  and  income  is  another  reason.  for  the
 delay  in  the  submission  of  the  report  by
 the  Pay  Commission.
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 {Shri  Samar  Guha}
 Mr.  Khadilkar  told  the  Rajya  Sabha  on

 t?th  November,  1972  that  there  was  a  pos-
 sibility  that  the  Pay  Commission  might
 also  consider  the  new  scheme  of  bonus  for
 railway,  communication  and  defence  em-
 ployees.

 SHRI  S.  M.  BANERJEE:  That  i:  nut
 there

 SHRI  SAMAR  GUHA;  Mi.  Khadihar
 sdid  this  in  the  Rajya  Sabha,  J]  want  to
 know  whether  that  is  another  reason  for
 the  delay.

 Lastly  I  want  to  know  from‘  the
 Government  whether:  the  demand  —  that
 has  been  made  by  the  Central  Govern-
 ment  employees  for  ad  Ane  relief  to  the
 extent  of  Rs  85  will  be  conceded  Final-
 ly,  ]  want  to  know  whether  the  Govern-
 ment  will,  within  amonth  after  recerving
 the  report  of  the  Pay  Commisyon,  fina-
 hse  their  decisions  thereon.

 SHRI  YESWANTRAO  CHAVAN:  The
 hon.  Member  has  raised  the  same  ques-
 tions,  I  do  not  think  I  should  again  :e-
 peat  the  same  answers.

 He  made  a  mention  about  the  inordi-
 nate  delay  in  the  submission  of  the  report.
 T  must  also  complain  about  the  inordi-
 nate  delay  that  has  been  made  by  him  in
 making  us  sit  in  the  House,  (interrup-
 tions)  please  have  a  little  sense  of  hu-
 mour,

 It  hag  certainly  been  delayed;  |  do  not
 deny  that  But  I  have  explained  the  re-
 asons  for  the  delay  The  terms,  of  scfe-
 tence  were  a  little  wider,  and  the  other  rca-
 sons,  I  had  not  mentioned;  |  would  cer-
 tainly  like  to  mention  them  ow.  Really
 speaking,  the  discussions  and  consultetions
 about  the  terms  of  reference  with  the  em-
 ployees’  associations  took  time.  Then  the
 question  appointing  or  selecting  labour
 vepresentatives  also  took  time  and  ulti-
 mately  they  were  not  selected.

 As  there  was  no  agreement  about  it,
 that  also  took  some  time.  Ht  is  no  use
 putting  the  blame  entirely  on  the  Pay  Com
 mission,  The  preblem  is  complex.  Cer-
 tainly,  we  know  the  difficulties  are  there.

 So.  so  far  as  this  is  concerned,  I  hope
 ttils  will  convince  the  hon  members  that
 the  delay  is  there  that  it  is  not  because  of
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 any  other  reasons,  but  because  cf  the  com-
 plexity  of  the  natute  and  the  initial  delay
 in  fixing  tp  the  procedure.

 The  question  is;  whether  it  ts  delayed
 because  the  policy  on  wages  and  incomes
 and  other  things  is  delayed  by  the  Gov-
 ernment,  I  do  not  think  it  has  anything
 to  do  with  the  report  of  the  Pay  Com-
 mission  as  such.

 The  third  point  raised  is;  whether  we
 are  going  to  delay  further  Government's
 decision  on  receipt  of  the  recommenda-
 tions  of  the  Pay  Commission.  I  would
 certainly  like  to  assure  the  ‘House  that  we
 would  like  to  expedite  the  decisions  and
 take  them  within  a  reasonable  time.  This
 ६  all  T  can  say.  He  mentioned  that  last
 time  it  took  9  months,  It  was  not  9
 months  because  most  important  recom-
 endations  were  decided  within  3  months.

 SHRI  SAMAR  GUHA:  In  appointing
 the  commission  it  took  9  months.

 SHRI  YESHWANTRAOQ  CHAVAN;:
 That  possibly  may  be  true.  But  I  can
 only  say  that  we  will  not  take  under  long
 time  in  taking  the  decision.

 3.36  hre

 PAPERS  LAID  ON  THE  TABLE

 APPROACH  १0  FreTH  PLAN,  1974-79

 THE  MINISTER  OF  COMMUNICA-
 TIONS  (SHRI  मर.  रजि  BAHUGUNA):
 On  behalf  of  Shri  D,  ह  Dhar,  I  beg  to
 lay  on  the  Table  a  copy  of  “Approach  to
 the  Fifth  Plan  14-79  (Hindi  and  Eng-
 lish  versions),  [Placed  in  Library,  Sce
 No,  L¥-467/73,}

 Coa,  Mines  (TAKING  OVER  OF  MANAGE-
 MENT)  Onpinance,  973

 THE  MINISTER  OF  PARLIAMENT-
 ARY  AFFAIRS  (SHRI  K.  RAGHU
 RAMAIAH):  teg  to  lay  on  the  Table
 a  copy  of  the  Cost  Mines  (Taking  Over
 of  Matt

 mere)
 Ordinanc’,  3973  No.

 I  of  973)  (Hindi  and  4865)
 promulgated  by  the  on  the  30th
 January,  1973  wnder  provilons  of  article
 I23(2)(a}  of  the  ‘Conanifiitien. in  Library,  See  No.  LT-4468/93-}
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